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I'd. 1111 '1'11 1.1 SIIAF, .A l ' t C I T ,  26, 19r2 YAISAICHA ti, I F F 4  

s p a r a t e  p:lging is giben tu t h i s  P:~rt i r i  ortler illat i t  111ay he filed sp s separate 

cnn~pilation. 
- - a 

PART IV 
Acts 01 the  Gniarat Legislaturr a u d  Ordinances aromnlgated 

nr~r !  R e g i ~ l a t i o n ~  made by the G P v e r w .  

( 'osrI1 1'1 6 
. . . . .  - - 

Par: K S  

GUJAHAT ACT NO. 15 OF 1962-An Act  l o  an~sntl t h o  Bombay Taluqrlari 

'l'enure A l ~ o l i t i o n  Act. 1949 . . . . . . . .  . ,  261-262 
- - . . . .  . -- - - 

GUJARAT ACT No. XV OF 1962 

1. (I) 'l'l1i8 Act ~ ~ I I L Y  1 1 ~  c ; ~ l  lr-rl 1.11t. Uulri h i ~ ~  'I'ilIuqtI;, r i  'I't*nu 1.r ?I l>nlitirjn ( Gujara t  short tit~,, 

. ~ ~ I ~ C I I ~ ~ I T ~ ~ I ~ I  ) t\(<t. 1962. and comule. 
ncement, 

? t i  1 

1 \ '  .--h;xtl :1- :i7 ( J 1 ~ 1 1 0 )  3 
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(a) It shall came into force at once. 

2. In section 6A of the Bombay Taluqdari Tenure Abolition Act, 1949, in eub- 
of eeotion 6A aectioll ( 2 )  for the words '' seven years " the words " eight years " shall be sub- 
of Born. LXII e t i t u ~ .  
of 1049. 

b p B s l  of 3. The Bombay Taluqdari 'I'euure dbolitio~l ( Gujarat Amendment ) Ordi- Qai. 

Ouj. ord. nnuce, 1962 is hereby repealed and the pruvlaione of sectiona 7 and 26 of the g*l ' Bombay General Clauses Act, 1904 shall apply t o  such repeal as if that Ordinance ,f 1962. 
were an enactment. 1882. 

Born. 
1 or 

1004. 



Exkr. No. 50 REGISTIIRED No. G448 

EXTRAORDINARY 

Born. 
LXII 

PUBLISHED BY AUTHORITY 

V e t  IV] TUESDAY, MAY 28, 19%3/JYAISTHA 7, 1885 
-- 

Soparate paging ir glveu -to thIa Part in odw &at if may bs 

8led M a separate compaalioo . 

PART IV 
Qcts of the Gujarat Legidahre and Qrdinancm promulgated and 

Reggations made by the Governor. 

[ 'I'he following Act of the Gujarat Legislature, having been assented lo by the 

President on the 25th May 1963, is hereby published for general information. ] 

AKBAR S. SARELA. 

Secretary to Government. 
Legal Depaamen t. 

GUJARAT ACT NO. XXlX OF 1965, 31 
4 

. (First published, after having received the assent of the President in the 

" Gtrjarat Governrneni Gazette" on the 28th May 1963.). 

An Act to amend the Bombay Taluqdari Tenure Abolition Kct, 1949. 

It is hereby enacted in the Fourteenth Year of the Republic of India as 

follows : - 

1. ( I )  This Act may be called the Bombay Taluqdari Tenure Abolition short 
(Gujarat Amendment) Act, 1963. and commen- 

cement. 

(2) It shall be deemed to have come into force on 28th February 1963. 

2. In section 5 A of the Bombay Taluqdari Tenure Abolition Act, 1949, Amendment 

in sub-section (2), for the words "eight years" the words "ten years" shall be of treation 6 A 

substituted. 
of Born. LXIr 
of m9. 
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EXTRAORDINARY 
PUBLISHED BY AUTEIORrrY 

Vol. VIll  MONDAY, NOYENBER 21, 196G/KARTIKA 30, 1888 
-. 

SeparaC Paging h 3 v e n  to U h  part In order that it may 

be Bled gs a separate compilation 
- 

PART IV 
Ac4 of the Gnjarat Legislatare and Ordinances promulgated and 

Regulations made by the Governor. 

The following Act of the Gujarat Legislature having been assented to by the 

President on the 1 lth November, 1966, is hereby published for general information. 

SUMANT M. VLDYARTHI, 
Secretary to the Government of Gujarat 

Legal Department. 

GUJARAT ACT NO. 21 OF 1966. 

(First published, after having received the assent of the President in the 

"Gujarat Government Gazette" on the 21st November 1966. 

An Act further to amend the Bombay Taluqdari Tenure Abolition Act, 1949 for 
certain purposes. 

It is hereby enacted in the Seventeenth Year of the Republic of India as 

follows :- 

I. This Act may be called the Bombay Taluqdari Tenure Abolition (Amend- short titIe. 

ment) Act, 1966. 

B,, 2. In section 5 8  of the Bombay Taluqdari Tenure Abolition Act, 1949, after Amendment 

LXlI sub-section (ZA), the following sub-section shall be inserted, namely :- of mtion SA 
-c of Born. LXIZ 

&a. of 1949. " (2B) Notwithatnndmg the oxpiry of the period specified in sub-aection (ZA), 
the right conferred under sub-section U )  mav be axercised before the end of 
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EXTRAORDINARY 
PUBLISHED BY AUTHORITY 

I-.- -.--..- - - -.----- -- -- 
Vol. IX] SUNDAY, OCTOBER 6, 1068/ASVINA 14, 1890 

- 
__t 1- .- .,-x 

Separate p m g  iu &en to tbis PaPt in order that it may 

PART I Y  
Acts oi Gujarat W I a t o r e  and Ordinances promulgated and Regulations made . 

by the Governor 

The following Act of the Gujarat I,egislaturc having been asscnted to by the 

Prcsident on the 5th October 1968 is hereby published for general information. 

SUMANT M. VIDYARTHT, 

Secretary to the Government of G ujarat. 
Legal Department. 

GUJARAT ACT NO. 19 OF 1968. 

(First published, after having received the assent of the President in the "Gnjarat 

Government Gazette" on the 6th October 1968.) 

An Act further to amend the Bombay Taluqdari Tenure Abolition Act, 1949. 

It is hereby enacted in the Nineteenth Year of the Republic of India as follows:- 

I. This Act may be called the Bombay Taluqdari Tenure Abolition (Gujarat short tit,e, 

Amendment) Act, 1968. 

BOm. 2. In section 5A of the Bombay Taluqdari Tenure Abolition Act. 1949, after Amendment 

,;IL1' sub-section (28), the following sub-section shall be inserted, namely: - of aeotion 

inla. SA of 
"(213 Notwithstanding the expiry of the period specified in sub-section (223, a,,. I,xlr 

the right conferred under sub-section (I) may be exercised before the end of of 1R49. 

March, 1969.". 

I ' 
""j. 3. The Bombay Taluqdari Tenure Abolition (Amendmen0 Ordinance, I968 is of 
Ord. 
No. hereby repealed and the provisions of sections 7 and 25 of the Bombay General Guj, 0.11. 

of Clauses Act, 1904 shall apply fo such repeal as if that Ordinance were an No- 1 of 

l9fi.P- enactment. 
1068. 

Born. 
1 of 
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